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From-pre-page 

Land measuring 3.79 acres is made to the College, the total area shall be. 

8.11 acres which will suit their requirements. Out of the area of additional 

land of 3.79 acres, we have already allotted 2.81 acres against which a 

premium of Rs. 14,050 has also been received, though the possession of 

this land has not so far been handed over because demarcation of this 

area is not feasible as has been explained by Dy. Dir. (ZP) in his note at 

page 99-100/N. 

 

3. 2.61 acres of land out of the total area of additional land approx. 3.79 

apres already sta allotted to the College. The balance area of 0.9 acres is 

to be allotted. The Principal of the (ineligible) requested that this area of 

0.91 acres may (ineligible) at the back of the Pond as it could not 

(ineligible) at this stage as to how long it will take (ineligible) the Pond. 

The land requested for has be (ineligible) in the Plan placed alongside. 

The Prin (ineligible) College is of the opinion that in case the strip o 

(ineligible) land is allotted, they shall be able to construct a boundary wall 

which will provide security to the students and would also restrict the 

trespassers. 

 

4. It is understood that the former L.G. also visited this area on 12.3 and 

indicated the approximate site and the extent of additional land with its 

boundaries to be given to the College and also directed P.W.D./Delhi 

Administration to immediate) construct the boundary wall around the 

additional land to be made available to the College. We have also received  

a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-

6621-25 dated 1.5.81 from the Director of Education, Delhi 

Administration. 

5. The main issue now, which needs examination is whether an area of 

0.91 acres can be allott (ineligible) at the back of the existing pond as 

requested by the Principal of the College. 

Commissioner(L) may kindly see and forward the case to Commissioner 

(Planning). 

Ashok Bakah  

Dir. (058  
22.7.61/ Typed Copy
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From-pre-page 

Land measuring 3.79 acres is made to the College, the total area shall be. 

8.11 acres which will suit their requirements. Out of the area of additional 

land of 3.79 acres, we have already allotted 2.81 acres against which a 

premium of Rs. 14,050 has also been received, though the possession of 

this land has not so far been handed over because demarcation of this 

area is not feasible as has been explained by Dy. Dir. (ZP) in his note at 

page 99-100/N. 

 

3. 2.61 acres of land out of the total area of additional land approx. 3.79 

apres already sta allotted to the College. The balance area of 0.9 acres is 

to be allotted. The Principal of the (ineligible) requested that this area of 

0.91 acres may (ineligible) at the back of the Pond as it could not 

(ineligible) at this stage as to how long it will take (ineligible) the Pond. 

The land requested for has be (ineligible) in the Plan placed alongside. 

The Prin (ineligible) College is of the opinion that in case the strip o 

(ineligible) land is allotted, they shall be able to construct a boundary wall 

which will provide security to the students and would also restrict the 

trespassers. 

 

4. It is understood that the former L.G. also visited this area on 12.3 and 

indicated the approximate site and the extent of additional land with its 

boundaries to be given to the College and also directed P.W.D./Delhi 

Administration to immediate) construct the boundary wall around the 

additional land to be made available to the College. We have also received  

a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-

6621-25 dated 1.5.81 from the Director of Education, Delhi 

Administration. 

5. The main issue now, which needs examination is whether an area of 

0.91 acres can be allott (ineligible) at the back of the existing pond as 

requested by the Principal of the College. 

Commissioner(L) may kindly see and forward the case to Commissioner 

(Planning). 

Ashok Bakah  

Dir. (058  
22.7.61/ 

Typed Copy
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From-pre-page 

Land measuring 3.79 acres is made to the College, the total area shall be. 

8.11 acres which will suit their requirements. Out of the area of additional 

land of 3.79 acres, we have already allotted 2.81 acres against which a 

premium of Rs. 14,050 has also been received, though the possession of 

this land has not so far been handed over because demarcation of this 

area is not feasible as has been explained by Dy. Dir. (ZP) in his note at 

page 99-100/N. 

 

3. 2.61 acres of land out of the total area of additional land approx. 3.79 

apres already sta allotted to the College. The balance area of 0.9 acres is 

to be allotted. The Principal of the (ineligible) requested that this area of 

0.91 acres may (ineligible) at the back of the Pond as it could not 

(ineligible) at this stage as to how long it will take (ineligible) the Pond. 

The land requested for has be (ineligible) in the Plan placed alongside. 

The Prin (ineligible) College is of the opinion that in case the strip o 

(ineligible) land is allotted, they shall be able to construct a boundary wall 

which will provide security to the students and would also restrict the 

trespassers. 

 

4. It is understood that the former L.G. also visited this area on 12.3 and 

indicated the approximate site and the extent of additional land with its 

boundaries to be given to the College and also directed P.W.D./Delhi 

Administration to immediate) construct the boundary wall around the 

additional land to be made available to the College. We have also received  

a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-

6621-25 dated 1.5.81 from the Director of Education, Delhi 

Administration. 

5. The main issue now, which needs examination is whether an area of 

0.91 acres can be allott (ineligible) at the back of the existing pond as 

requested by the Principal of the College. 

Commissioner(L) may kindly see and forward the case to Commissioner 

(Planning). 

Ashok Bakah  

Dir. (058  
22.7.61/ Typed Copy
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From-pre-page 

Land measuring 3.79 acres is made to the College, the total area shall be. 

8.11 acres which will suit their requirements. Out of the area of additional 

land of 3.79 acres, we have already allotted 2.81 acres against which a 

premium of Rs. 14,050 has also been received, though the possession of 

this land has not so far been handed over because demarcation of this 

area is not feasible as has been explained by Dy. Dir. (ZP) in his note at 

page 99-100/N. 

 

3. 2.61 acres of land out of the total area of additional land approx. 3.79 

apres already sta allotted to the College. The balance area of 0.9 acres is 

to be allotted. The Principal of the (ineligible) requested that this area of 

0.91 acres may (ineligible) at the back of the Pond as it could not 

(ineligible) at this stage as to how long it will take (ineligible) the Pond. 

The land requested for has be (ineligible) in the Plan placed alongside. 

The Prin (ineligible) College is of the opinion that in case the strip o 

(ineligible) land is allotted, they shall be able to construct a boundary wall 

which will provide security to the students and would also restrict the 

trespassers. 

 

4. It is understood that the former L.G. also visited this area on 12.3 and 

indicated the approximate site and the extent of additional land with its 

boundaries to be given to the College and also directed P.W.D./Delhi 

Administration to immediate) construct the boundary wall around the 

additional land to be made available to the College. We have also received  

a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-

6621-25 dated 1.5.81 from the Director of Education, Delhi 

Administration. 

5. The main issue now, which needs examination is whether an area of 

0.91 acres can be allott (ineligible) at the back of the existing pond as 

requested by the Principal of the College. 

Commissioner(L) may kindly see and forward the case to Commissioner 

(Planning). 

Ashok Bakah  

Dir. (058  
22.7.61/ 

Typed Copy
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VINAY KUMAR <advvinay10@gmail.com>

ADVANCE SERVICE - COPY OF REPLICATION ON BEHALF OF THE APPLICANT
IN O.A. NO 1348 OF 2024 BEFORE NGT, AS ADVANCE SERVICE
1 message

VINAY KUMAR <advvinay10@gmail.com> Mon, Apr 27, 2026 at 1:12 PM
To: M Qayam Ud Din <advocateqayamsaab@gmail.com>
Bcc: sansar.kumar2018@gmail.com

Sir,

Please find attached herewith the copy of Replication on behalf of the Applicant  in the matter - "Anand Puri Govind
Garg Resident Welfare Association Vs. Govt of NCT of Delhi & Ors.", OA No. 1348/2024  before the Hon'ble National
Green Tribunal Principal Bench, New Delhi.

Note:- This email may be used for litigation purposes as a proof of service.
--
REGARDS

VINAY
ADVOCATE

Faith Academy Replication.pdf
17679K

4/27/26, 1:13 PM Gmail - ADVANCE SERVICE - COPY OF REPLICATION ON BEHALF OF THE APPLICANT IN O.A. NO 1348 OF 2024 BEFO…

https://mail.google.com/mail/u/0/?ik=e69f26fc88&view=pt&search=all&permthid=thread-a:r-2437318354463888628%7Cmsg-a:r13485223657017… 1/1
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https://mail.google.com/mail/u/0/?ui=2&ik=e69f26fc88&view=att&th=19dcde42b22ba1eb&attid=0.1&disp=attd&realattid=f_mogw2xgv0&safe=1&zw

	INDEX
	REJOINDER
	PRAYER
	RESOLUTION
	ANNEXURE A-20
	ANNEXURE A-21
	ANNEXURE A-22
	ANNEXURE A-23
	ANNEXURE A-24
	ANNEXURE A-25
	ANNEXURE A-26
	ANNEXURE - A-27
	PROOF OF SERVICE

